
FORM A 

Public Announcement 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution 

Process for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF SHAILA HOSPITALITY PRIVATE 

LIMITED 

Sr.No Particulars Details 

1.       Name of corporate debtor Shaila Hospitality Private Limited 

2.       Date of incorporation of corporate debtor 28-07-2007 

3.       
Authority under which corporate debtor is 

incorporated / registered 
RoC-Mumbai 

4.       
Corporate Identity No. / Limited Liability 

Identification No. of corporate debtor 
U55101MH2007PTC172655 

5.       
Address of the registered office and 

principal office (if any) of corporate debtor 

Baycity Club, 154, Hill Road Opp. St. 

Stanislaus School, Bandra (West) Mumbai 

MH 400050 IN 

6.       
Insolvency commencement date in respect 

of corporate debtor 
10-04-2024 

7.       
Estimated date of closure of insolvency 

resolution process 
30-09-2024 

8.       

Name and registration number of the 

insolvency professional acting as interim 

resolution professional 

Name: Anand pravin Pande                                                                   

Reg No.:IBBI/IPA-003/ICAI-N-

00374/2021-2022/13914 

9 
Address and e-mail of the interim resolution 

professional, as registered with the Board 

Email:  appande@gmail.com                                                            

Address:Flat No 7, Brijbhavan Co-Op Hsg 

Soc. Plot No 16, S.No. 562, ,Salunke 

Vihar Road, Kondhwa Kd, Pune ,Abc 

Farm Building ,Pune,Maharashtra ,411048 

10 

Address and e-mail to be used for 

correspondence with the interim resolution 

professional  

Email:  shaila.cirp@gmail.com                                                           

Address:Flat No 7, Brijbhavan Co-Op Hsg 

Soc. Plot No 16, S.No. 562, ,Salunke 

Vihar Road, Kondhwa Kd, Pune ,Abc 

Farm Building ,Pune,Maharashtra ,411048 

11 Last date for submission of claims 24-04-2024 

12 

Classes of creditors, if any, under clause (b) 

of sub-section (6A) of section 21, 

ascertained by the interim resolution 

professional 

NA 

13 

Names of Insolvency Professionals 

identified to act as Authorised 

Representative of creditors in a class (Three 

names for each class) 

Name the class(es) 

NA 

  



14 
(a)   Relevant Forms and (b)   Details of 

authorized representatives are available at:  
Web link:…..  https://ibbi.gov.in/en 

 

 
1. Notice is hereby given that the National Company Law Tribunal has ordered the 

commencement of a corporate insolvency resolution process of the Shaila Hospitality 
Private Limited on 10-04-2024.  

2. The creditors of Shaila Hospitality Private Limited, are hereby called upon to submit their 
claims with proof on or before 24-04-2024 to the interim resolution professional at the 
address mentioned against entry No. 10. 

3. The financial creditors shall submit their claims with proof by electronic means only. 

All other creditors may submit the claims with proof in person, by post or by 

electronic means. 

4. A financial creditor belonging to a class, as listed against the entry No. 12, shall 

indicate its choice of authorised representative from among the three insolvency 

professionals listed against entry No.13 to act as authorised representative of the class 

NA in Form CA.  

5. Submission of false or misleading proofs of claim shall attract penalties. 
 
SD/-         Date: 10-04-2024 
Name: Anand Pandey       Place: Mumbai  
IRP of Shaila Hospitality Pvt Ltd 
AFA: AA3/13914/02/111224/301055 
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POSTAL BALLOT NOTICE AND E-VOTING INFORMATION
B&B TRIPLEWALL CONTAINERS LIMITED

(L21015KA2011PLC060106)
Regd. Office: Sy. No. 263/2/3, Marsur Madivala, Kasaba Hobli

Anekal Taluk, Bangalore, Karnataka, 562106
Website: https://boxandboard.in/ , Email: cs@boxandboard.in

The Members of the company are hereby informed that, pursuant to and in compliance with the
provisions of Section 110 and other relevant provisions, if any, of the Companies Act, 2013 (“the Act”),
along with Rules 20 & 22 of the Companies (Management and Administration) Rules, 2014 ("Rules"),
Regulation 44, and other applicable regulations of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“the SEBI LODR Regulations”),
including any statutory modification or re-enactment thereof for the time being in force, and General
Circulars issued by the Ministry of Corporate Affairs, the Company is seeking approval of the
Company’s shareholders through Postal Ballot. This approval process will be conducted solely via
electronic means (“remote e-voting”) for the resolutions outlined in the Postal Ballot Notice dated
09.04.2024.

Pursuant to applicable MCA Circulars, the Postal Ballot Notice, along with an explanatory statement
and remote e-voting instructions, will be electronically dispatch on 12.04.2024 to all Members whose
names are listed in the Register of Members/List of Beneficial Owners as of the Cut-off Date,
12.04.2024. This communication has been sent to those who have registered their email addresses with
the Company/Depository Participants (“DPs”). As a result, physical copies of the Postal Ballot Notice
and related documentswill not be dispatched to shareholders, and shareholders are requested to express
their assent or dissent solely through the remote e-voting system.

Furthermore, the Postal Ballot Notice is available on the Company's website at
https://boxandboard.in/ as well as on the websites of the stock exchanges where the Company's
shares are listed, namely NSE and BSE.

To facilitate remote e-voting, the Company has engaged the services of Central Depository Services
(India) Limited (CDSL). Detailed instructions for remote e-voting are provided in the Postal Ballot
Notice. The remote e-voting period will commence on Monday, 15.04.2024, at 09:00 a.m. IST, and
conclude on Wednesday, 15.05.2024, at 05:00 p.m. IST. The remote e-voting module shall be
disabled for voting thereafter. Once a vote is cast by an e-voting member, it cannot be altered
subsequently. The voting rights of members will be proportional to the paid-up value of their shares in
the total paid-up share capital of the Company as of the Cut-off Date. Only those whose names are
recorded in the register of members/list of beneficial owners as of the Cut-off Date will be entitled to
avail themselves of the remote e-voting facility.

In accordance with MCA Circulars, Members who have not yet registered their email addresses and
consequently could not receive the Postal Ballot Notice may temporarily register their email addresses
with the Company's Registrar and Share Transfer Agent (“RTA”), Purva Sharegistry (India) Pvt. Ltd.
For permanent registration of email addresses, shareholders are required to register their email
addresses with the Depository through the respective DPs and with the Company's RTA, following the
appropriate procedure.

We urge Members to carefully review the instructions provided in the Postal Ballot Notice. For any
queries, please refer to the Frequently Asked Questions (FAQs) for shareholders and the e-voting user
manual, or contact the Company's RTA, Purva Sharegistry (India) Pvt. Ltd. at
support@purvashare.com.

Upon request, the relevant documents referenced in the Postal Ballot Notice will be electronically
accessible to Members for inspection. Requests for access should be directed to cs@boxandboard.in,
including the member's name, Folio No./DP ID, and Client ID, until the last date for receipt of votes
through e-voting.

Furthermore, The Board of Directors has appointed M/s Sharma & Pagaria as the Scrutinizer to conduct
the Postal Ballot process through the e-voting mechanism in a fair and transparent manner.

The Company will announce the results of the voting by postal ballot through the e-voting process
within 2 working days from the conclusion of remote e-Voting. These results, along with the
Scrutinizer's Report, will be published on the Company's website https://boxandboard.in/ and on the
CDSL website https://www.evotingindia.com/noticeResults.jsp Additionally, they will be
communicated to the Stock Exchanges where the equity shares of the Company are listed, namely NSE
and BSE.

For B&B Triplewall Containers Limited
Sd/-

Manish Kumar Gupta
DATE: 09/04/2024 DIN: 03568502
Managing Director PLACE: Bangalore
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ST. XAVIER’S COLLEGE
(Empowered Autonomous Institute)
5, Mahapalika Marg, Mumbai – 400 001

SENIOR COLLEGE
Applications are invited for the following posts for the

academic year 2024-2025.
1)On an Ad-hoc basis in the Senior College for the following
subjects: Hindi, Psychology, Geology, Life Science, Microbiology,
Statistics, Zoology & Accountancy. Interested candidates
should check the College website for details on the following
link:https://xaviers.ac/more/careers

2)On an Ad-hoc basis in the Self-Financed Courses of the Senior
College for the following subjects : BA (MCJ), BAF (Accountancy)
& M.A. in Psychology (Life Span Counselling).

Interested candidates should check the College website for details
on the following link: https://xaviers.ac/more/careers Sd/-

PRINCIPAL

Notice is hereby given that share cert. no. 5251850,

dist. no. 1141311411 to 1141312790 for 1380 Sh.

under Folio no. HLL2917707 in name of Prem Nath

Kapoor issued by Hindustan Unilever Ltd. have been

lost & I have applied to Company to issue duplicate

certs. Any person who has a claim in respect of the

said shares should lodge such claim with the Co. at its

Regd. Off. at Unilever House, B. D. Sawant Marg,

Chakala, Andheri (East), Mumbai – 400099 within 21

days from this date, else the Co. will proceed to issue

duplicate certs. without further intimation.

PREM NATH KAPOOR

PUBLIC NOTICE

Notice is hereby given that share cert. no. 5527587,

dist. no. 2401231729-2401232693 for 965 Sh. under

Folio no. HLL5053002 in name of Rekha Kapoor

issued by Hindustan Unilever Ltd. have been lost & I

have applied to Company to issue duplicate certs. Any

person who has a claim in respect of the said shares

should lodge such claim with the Co. at its Regd. Off. at

Unilever House, B. D. Sawant Marg, Chakala,Andheri

(East), Mumbai – 400099 within 21 days from this

date, else the Co. will proceed to issue duplicate certs.

without further intimation.

REKHA KAPOOR

PUBLIC NOTICE
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 दशे-िवदशे
नशाबाजीसाठी कबरी खोदनू मानवी हाडाचंी चोरी; पश्चिम 
आफ्रिकेतील सिएरा लिऑन देशात राष्ट्रीय आणीबाणी
नवी िदल्ली, िद. १० (वतृ्तससं्था) : अमली पदार्थांची विक्री आणि 
त्यांचे सेवन यावर नियंत्रण मिळवणे जगासाठी आव्हान बनत 
चालले आहे. अमली पदार्थाच्या एक भयंकर प्रकाराने पश्चिम 
आफ्रिकेतील सिएरा लिऑन या देशात उच्छाद मांडला आहे. या 
देशात एका विशिष्ट प्रकारचे अमली पदार्थ बनवण्यासाठी मानवी 
हाडांचा वापर केला जात आहे. मानवी हाडे मिळवण्यासाठी कबरी 
खोदून त्यातून सांगाडे चोरण्याचे प्रकार या देशात इतके वाढले 
आहेत, की या देशात राष्ट्रीय आणीबाणी लागू करावी लागली आहे. 
या अमली पदार्थाला झोंबी ड्रग किंवा कुश असे नाव आहे. या 
अमली पदार्थाच्या आहारी गेलेले लोक दफनभूमीत कबीर खोदून 
त्यातील सांगाडे लंपास करू लागले आहेत. हा अमली पदार्थ 
बनवण्यासाठी विविध विषारी घटक आणि मानवी हाडांची पावडर 
वापरली जाते. मानवी हाडे अमली पदार्थातील मुख्य घटक असतो. 
या देशातील पोलिसांनी यामुळे दफनभूमींना संरक्षण पुरवले आहे. 
राष्ट्राध्यक्ष ज्युलिअस मादा बिओ यांनी नाशाबाजी हा देशाच्या 
अस्तित्वाचा प्रश्न बनल्याचे म्हटले आहे. या देशात व्यसनमुक्तीवर 
कार्यरत असलेले एकच रुग्णालय आहे. कुश अमली पदार्थामुळे या 
रुग्णालयात दाखल होणाऱ्यांची संख्या गेल्या ४ वर्षांत ४००० 
टक्केंनी वाढलेली आहे, असे Financial Express या 
वेबसाईटने दिलेल्या बातमीत म्हटले आहे. या अमली पदार्थाचे 
सेवन रोखण्यासाठी देशात टास्क फोर्सही स्थापन करण्यात आला 
आहे. Xylazine वापर प्राण्यावर उपचार करताना भूल देण्यासाठी 
याचा वापर होतो. यामध्ये कोकेन, हेरॉईन, फेंटानाईल यांचे मिश्रण 
करून अमली पदार्थ बनवले जाते. याला झोंबी ड्रग्ज म्हटले जाते. 
या अमली पदार्थाच्या सेवनानंतर व्यक्ती शुद्ध हरपते आणि 
व्यक्तीच्या हालचाली मंद होतात आणि शरीरावर जखमा कुजू 
लागतात.

सायमन हरॅिस बनल ेआयर्लंडच ेसर्वात तरुण 
पतंप्रधान, पीएम मोदींनी केल ेअभिनदंन
नवी िदल्ली, िद. १० (वृत्तससं्था) : ३७ वर्षीय सायमन हरॅिस हे 
आयर्लंडचे सर्वात तरुण पतंप्रधान बनल ेआहते. भारतीय वंशाच ेलिओ 
वराडकर यांनी वयैक्तिक आणि राजकीय कारणामंळेु गले्या महिन्यात 
अचानक पतंप्रधानपदाचा राजीनामा दिला होता. आता वराडकर याचंी 
जागा सायमन हॅरिस यानंी घतेली आह.े दरम्यान, आयर्लंडच ेसर्वात 
तरुण पंतप्रधान झाल्याबद्दल भारताच ेपंतप्रधान नरेंद्र मोदी यानंी 
सायमन हरॅिस यांच ेअभिनदंन केल.े तसेच भारत-आयर्लंड द्विपक्षीय 
भागीदारी आणखी मजबूत करण्यासाठी एकत्र काम करण्यास उत्सुक 
आहोत, असे पीएम मोदी यानंी X वर पोस्ट करत म्हटल ेआहे. 
आयर्लंडच्या संसदते हरॅिस यांच्या बाजनू े८८ विरुद्ध ६९ असे मतदान 
झाल.े त्यानंतर राष्ट्राध्यक्ष मायकल डी हिगिन्स यांनी हरॅिस याचं्या 
नावाची पतंप्रधानपदी अधिकृत घोषणा केली. वराडकर याचं्या 
राजीनाम्यानतंर तीन पक्षाचा युतीमध य्े सहभागी असलले्या फाईन गले 
पक्षान ेहॅरिस यांची पक्षनतेेपदी निवड करण्यात आली. त्यानतंर ते 
पतंप्रधानपदी विराजमान झाल.े “आज तुम्ही माझ्यावर दाखवलले्या 
विश्वासाचा सन्मान राखण्यासाठी मी ज ेकाही करू शकतो त ेमी 
करण्यास वचनबद्ध आहे. ह ेयुतीच ेसरकार आहे आणि एकता, 
सहकार्य आणि परस्पर आदराच्या भावनने ेनेतृत्व करण्याचा माझा 
मानस आहे. आम्ही नवीन कल्पना आणि नवीन ऊर्जा आण.ू मला 
आशा आह ेकी, सार्वजनिक जीवनात एक नवीन सहानुभूती आह.े वळे 
नक्कीच कमी आह ेआणि बरचे काही करायच ेआहे.” अस ेहरॅिस यानंी 
म्हटल ेआहे. भारतीय वंशाच ेलिओ वराडकर यानंी मार्चमध्ये 
पतंप्रधानपदाच्या राजीनाम्याची घोषणा केली होती. लिओ वराडकर 
यानंी “वयैक्तिक आणि राजकीय, पण मखु्यतः राजकीय कारणामंळेु” 
आश्चर्यचकितपण ेराजीनामा दिल्याच ेम्हटल ेहोत.े फाईन गले पक्षाच्या 
नतेेपदी निवड झाल्यानतंर वराडकर २०१७ मध य्े पहिल्यांदा पतंप्रधान 
झाल ेहोत.े त ेदशेातील सर्वात तरुण पंतप्रधान आणि आयर्लंडच ेपहिले 
समलिंगी पतंप्रधान बनल ेहोते. लिओ वराडकर हे मळूच ेमहाराष्ट्रातील 
सिंधदुुर्गमधील मालवण यथेील वराड गावच ेआहते. जून २०१७ मध्ये 
त ेपहिल्यांदा आयर्लंडच्या पतंप्रधानपदी विराजमान झाल ेहोत.े आपल्या 
राजीनाम्याचा निर्णय हा “अनकेांसाठी आश्चर्यचकित आणि काहींना 
नाराज” करणारा असले अस ेमाननू वराडकर म्हणाल ेहोत ेकी, देशाचे 
हित लक्षात घऊेन मी हा निर्णय घतेला आह.े

Notice is hereby given that my client MRS. 
MIRAJ ASLAM SHAIKH is the sole and 
absolute owner, well possessed of in  respect 

rdof the Flat No. 304, 3   Floor, New Heena 
Avenue C.H.S. Ltd., situated at  Naya Nagar, 
Mira Road (East), Thane, Maharashtra – 
401107 ( hereinafter referred to as “the said 
Flat”). Whereas the said MRS. MIRAJ 
ASLAM SHAIKH has inherited the said Flat 
from her Husband MR. MOHAMMED 
ASLAM ISLAMUDDIN SHAIKH who 
died intestate on 11/09/2015.
The other Legal Heirs of the deceased MR. 
MOHAMMED ASLAM ISLAMUDDIN 
SHAIKH have released all their right, title 
and interest in favour of MRS. MIRAJ 
ASLAM SHAIKH in respect of the said Flat. 
AND WHEREAS now the owner MRS. 
MIRAJ ASLAM SHAIKH intends to sell 
the flat to the prospective buyer/s. 
All person/s, Legal heirs, Banks, Financial 
Institutions having any claim against into or 
upon the said Flat or any part thereof by way 
of inheritance, possession, sale, lease, 
mortgage, charge, gift, trust, lean or 
otherwise whatsoever nature are hereby 
required to make the same known in writing 
to the undersigned address given below 
within a  period of 15 days from the date 
hereof, failing which it shall be presumed that 
there are no claims whatsoever and/or claims, 
if any shall be deemed to be waived. 

ADV. FAROOQUE SHAIKH
ADVOCATE HIGH COURT

Office : 32, Kurnal Shopping Centre,
Opp. Nihal Corner, Naya Nagar,

Mira Road (East), Thane – 401107.

th 
Date – 10 April 2024
Place -  Mira Road        

PUBLIC NOTICE 

Notice is hereby given that Gulam 
Rasool Ismail Shaikh, the owner of Flat 
No. 32, Building No. 503/SB, Third 
floor, Prakriti Srishti C.H.S. Ltd., Sector 
V, Srishti Complex, Mira Road (E), 
Dist: Thane (Said flat) expired on 
19/07/2005. On behalf of my clients, 
Mr. Sajid Gulamrasool Shaikh s/o. Late 
Gulam Rasool Ismail Shaikh & Mr. 
Shahid Gulam Rasul Shaikh s/o. Late 
Gulam Rasool Ismail Shaikh, the 
undersigned advocate hereby invites 
claims or objections from other heir/s or 
claimant/s or objector/s for the transfer 
of the shares and interest of the 
deceased member in the said flat within 
a period of 14 days from the publication 
of this notice, with copies of proofs to 
support the claim/objection. If no 
claims/objections are received within 
the period prescribed above, my clients 
shall be at the liberty to deal with the 
shares and interest of the deceased 
member in the manner they deem fit.

Sd/- 
A. Karimi

Advocate High Court
004, B-31, Amrapali Shanti Nagar, 

Sector 11, Near TMT Bus Stop, 
Mira Road East, Thane 401107

Place: Mira Road, Thane 
Date:  11/04/2024

PUBLIC NOTICE 

Notice is hereby given that Anis Ahmed 
Khan, the owner of Flat No. '62', Bldg. 
No. A-3, Sixth floor, Marble Arch A3 
C.H.S. Ltd., Lodha Complex, Mira 
Road (E), Dist: Thane (Said flat) 
expired on 18/05/2023. On behalf of my 
client, Mrs. Azra Anis Ahmed Khan 
w/o. Late Anis Ahmed Khan, the 
undersigned advocate hereby invites 
claims or objections from other heir/s or 
claimant/s or objector/s for the transfer 
of the shares and interest of the 
deceased member in the said flat within 
a period of 14 days from the publication 
of this notice, with copies of proofs to 
support the claim/objection. If no 
claims/objections are received within 
the period prescribed above, my client 
shall be at the liberty to deal with the 
shares and interest of the deceased 
member in the manner she deems fit.

Sd/- 
A. Karimi

Advocate High Court
004, B-31, Amrapali Shanti Nagar, 

Sector 11, Near TMT Bus Stop, 
Mira Road East, Thane 401107

Place: Mira Road, Thane 
Date:  11/04/2024

PUBLIC NOTICE 

Notice is hereby given that Anis Ahmed 
Khan, the owner of Flat No. A/203, 
Second floor, Matru Chhaya C.H.S. 
Ltd., Pooja Nagar, Mira Road (E), Dist: 
T h a n e  ( S a i d  fl a t )  e x p i r e d  o n 
18/05/2023. On behalf of my client, 
Mrs. Azra Anis Ahmed Khan w/o. Late 
Anis Ahmed Khan, the undersigned 
advocate hereby invites claims or 
objections from other heir/s  or 
claimant/s or objector/s for the transfer 
of the shares and interest of the 
deceased member in the said flat within 
a period of 14 days from the publication 
of this notice, with copies of proofs to 
support the claim/objection. If no 
claims/objections are received within 
the period prescribed above, my client 
shall be at the liberty to deal with the 
shares and interest of the deceased 
member in the manner she deems fit.

Sd/- 
A. Karimi

Advocate High Court
004, B-31, Amrapali Shanti Nagar, 

Sector 11, Near TMT Bus Stop, 
Mira Road East, Thane 401107

Place: Mira Road, Thane 
Date:  11/04/2024

PUBLIC NOTICE 

PUBLIC NOTICE

D. S. TIWARI
(Advocate High Court)

Shop No. 19, Akanksha Tower, Nallasopara (E),
Tal.-Vasai, Dist.-Palghar

Date: 11/04/2024

5x4

Notice is hereby given that my client Mr. Subhash 
Ramchandra Sawant, at - Flat No. A/103, on the 1 
st Floor, in the Building known as “NEW 
RACHANA COMPLEX CHS LTD.”, Central Park, 
Village – More, Nallasopara East, Tal. Vasai, Dist. 
Palghar - 401209. But His Wife (Original Flat 
Owner) Late Mrs. Suchita Subhash Sawant, Died 
on Dated – 27/02/2021. she living behind her Legal 
Heirs 1] Mr. Subhash Ramchandra Sawant, - 
Husband, 2] Mr. Chirayu Subhash Sawant, - Son, 
3] Mr. Nikhil Subhash Sawant, - Son.
So we hereby invite claim or objection that any person 
having any claim or objection against or into or upon 
in respect of said flat howsoever are hereby required 
to make the same known in writing to our advocate 
office within 15 days from the date of publication.

Notice is hereby given that original 
Share certificate of Gaurav Woods 
Bldg. No. 4 Co-op Housing Society Ltd  
situated at Near Gaurav Residency 
Phase I & II, Opp. Mayor Bungalow, 
Mira Road East, Thane 401107 in the 
name of Noor Banoo Mohammed Anis 
have has been reported lost / misplaced 
and an application has been made by her 
to the society for issue of duplicate 
share certificate.   
The society hereby invites claims or 
objections (in writing) for issuance of 
duplicate share certificate within the 
period of 14 (fourteen) days from the 
date publication of this notice. If no 
claims / objections are received during 
this period the society shall be free to 
issue duplicate share certificate.

Sd/-
For & On Behalf of 

Gaurav Woods Bldg. No. 4 C.H.S. Ltd.

Place: Mira Road, Thane 
Date:  11/04/2024

PUBLIC NOTICE 

Notice is hereby given by SHEELA CO 
OPERATIVE HOUSING SOCIETY 
Limited,  Chairman/ Secretary of the 
society  that share certificate No 12 of 
Flat No 12, Sheela Co. Operative 
Housing Society Ltd, Cabin Road, 
Bhayander (E), Thane 401105 was 
Lost/misplaced.  If any person is 
having any claim or objection in the 
respect of the lost of share certificate  
by way of sale, exchange, charge, gift, 
trust inheritance possession, lease, 
m o r t g a g e ,   l i e n  o r  o t h e r w i s e 
howsoever,  then such person should 
raise her/his/their claims or objection 
through written documents along with 
proofs  thereof to undersigned within 
15 days from the date publication of 
this notice.  After that no claim will be 
entertained and after stipulated period 
i.e. 15 days it will believed that there is 
no any claim from any person 
regarding the lost of share certificate  of 
the above said property  and society 
free to issue duplicate certificate on the 
name of present owner BABAN 
RAMCHANDRA SHIRVADEKAR. 
The above said property  shall be 
considered clear and  marketable.

PUBLIC NOTICE

Sd/-
SHEELA CO OPERATIVE 

HOUSING SOCIETY Limited.
Cabin Road, Bhayander (E), Thane 401105

Hon. Secretary Date 11/04/2024

It if hereby informed to the General 
Public that my Clients Late HIREN G. 
DOSHI & Mrs. Preeti hiren doshi 
residing in FlatNo. 204, Shanti 
Apartment, Vishwadhan Co-op. Hsg. 
Society.Sarvodaya Nagar, Mulund 
(West), Mumbai400080, has lost 
Original Share Certificate issued by the 
Society bearing No. 182.Anyone finding 
the said Certificate or in possession or 
having any claim or interest in the said 
Certificate/related property is requested 
to inform the society within 15 days 
from today.
If no claim is received, society shall 
issue duplicate share certificate in place 
of the original to the member.

sd/-
R. Nandakumar
Adv. High Court

PUBLIC NOTICE

ye=nvcegbyeF& ceneveiejheeefuekeâe

प्रगत भारताचे स्वप्न होईल साकार, ्वापरू मतदा्नाचा अधिकार
पीअारओ/१२/जािह/२०२४-२५

सहाय्यक आ्यकुत, 'सी' ध्वभाग ्याचं ेका्यायाल्य,
७६, श्ीकातं पालकेर मागया, चदं्न्वाडी, मरी्नलाईनस, मुबंई - ४००००२

क्र. स.आ./सी/सहा.अिि. (घकव्य) /८३२/िि.१०.०४.२०२४.

स्वारस्य अधभव्यकती / ध्नध्वदा
'सी' िििाग पररसरातील चाळी ि इमारतीमधनू घरोघरी जाऊन कचरा सकंलन करण ेि त्यासलंगन सामाईक 

घरगललाचंी साफसफाई करण े्या ्योजनअेतंग्गत काम करण्यासाठी इच छ्ुक स्ािनक / सिर कामाचा अनिुि प्ापत 
ससं्ाकंडून अज्ग मागिनू त्याचंी पात्रता ्यािी त्यार करण्यात ्यते आह.े इच छ्ुक स्ािनक / सिर कामाचा अनिुि 
असणा-्या ससं्ानंा सामाईक घरगलली सिच्तचे्या कामाचा कमीत कमी १ िरा्गचा अनिुि असण ेआिश्यक 
आह.े (सिर कामात 'सी' िििागातला अनिुि असल्यास ससं्ानंा प््म प्ाधान्य िणे्यात ्यईेल. कामाच्या 
आिश्यकतनेसुार २४ ससं्ाचंी आिश्यकता आह.े आिश्यकतनेसुार 'सी' िििागात समाधानकारक काम केलले्या 
अ्िा करीत असलले्या ससं्ा परुशेा प्ापत होऊ न शकल्यास परर. १ मधील सामाईक घरगलली सिच्तचेा  
१ िरा्गचा अनिुि प्ापत ससं्ाचंा ििचार करण्यात ्यईेल.)

इच छ्ुक स्ािनक ससं्ानंा ्या ्योजनचेी सि्ग मािहती, िनिििा अज्ग ि इच्ापत्राच्या नमनु्यासाठी रु. ३,५४०/- 
(रु. ३,००० + १८% जीएसटी) एिढी रककम नागरी सुििधा केंद्ात िरणा केल्यानतंर िििागी्य सहाय्यक 
आ्यकुत 'सी' िििाग का्या्गल्यात सहाय्यक अिि्यतंा (घकव्य) 'सी' िििाग ्याचं्याकडछुन िि. ११.०४.२०२४ ते  
िि. १८.०४.२०२४ ्या िििशी सकाळी ११.०० िाजता त ेिपुारी ०१.०० िाजपे्ययंत उपलबध करुन िणे्यात ्यईेल.

ससं्ेन े 'सी' िििाग का्या्गल्यात अज्ग जमा करण्याची अिंतम ििनाकं. १८.०४.२०२४ (सा्ंय. ०४.०० 
िाजपे्ययंत).

सही/-
सहाय्यक आ्यकुत 'सी' ध्वभाग

नवी िदल्ली, िद. १० (वतृ्तससं्था) : इंडिया 
इंटरनशॅनल टेक्सटाईल मशिनरी एक्झिबिशन 
सोसायटी (इंडिया ITME सोसायटी) या ना-नफा 
संस्थेन ेसांस्कृतिक कार्यक्रम आणि कॉर्पोरटे कार्ये 
आयोजित करण्यासाठी बहसुांस्कृतिक सवुिधा केंद्र 
सरुू करण्याची घोषणा केली आहे. जिथ े सर्व 
पार्श्वभमूीतील लोक त्यांच्या परपंरा, कथा आणि 
अनभुव शअेर करण्यासाठी एकत्र यऊे शकतात. 
सांस्कृतिक प्रशंसा आणि समजनू घणे्यासाठी केंद्र 
म्हणनू, ह ेकेंद्र बहसुांस्कृतिकतेला चालना दणे्याच्या 
काम करले. यावळेी प्रख्यात बॉलीवडू अभिनते्री 
स्मिता जयकर, दारासिंग खरुाना आणि स्टँड-अप 
कॉमडेियन श्रीमान रोहन गुजराल याचं्यासमवते 
कार्यक्रमाला उपस्थित होते. ITME च्या कार्यकारी 
सचंालिका श्रीमती सीमा श्रीवास्तव म्हणाल्या, 
“आम्ही समदुायासाठी आमची दार े उघडण्यास 
रोमांचित आहोत आणि आमच्या परिसराचा त्यांच्या 
सांस्कृतिक आणि व्यावसायिक प्रयत्नांसाठी वापर 
करण्यासाठी व्यक्ती आणि संस्थांच ेस्वागत करतो. 
आमचा असा विश्वास आहे की सांस्कृतिक आणि 
व्यावसायिक दोन्ही मळेाव्यासाठी गतिशील जागा 
उपलब्ध करून दऊेन, आम्ही आमच्या स्थानिक 
समदुायाच्या समदृ्धीसाठी आणि लोकांच्या विविध 
गटांमध्ये अर्थपरू्ण संबधं वाढवण्यासाठी योगदान 
दऊे शकतो." सशु्री स्मिता जयकर या ज य्ेष्ठ 

नवी िदल्ली, िद. १० (वृत्तसंस्था) 
: नागपुरात मुख्यालय असलेल्या 
रामदेवबाबा सॉल्व्हंट लिमिटेड या 
फिजिकली रिफाइंड राईस ब्रान ऑईलचे 
उत्पादक आणि वितरक असणाऱ्या 
कंपनीने १५ एप्रिल २०२४ रोजी इनिशिअल 
पब्लिक ऑफर जाहीर करण्याची योजना 
घोषित केली आहे. 

या आयपीओच्या माध्यमातून कंपनीने 
अप्पर प्राइस बँडवर ५०.२ ७ कोटी रुपये 
उभे करण्याचे उद्दिष्ट ठेवले असून, 
एनएसई इमर्जमध य्े शेअर्सची लिस्टिंग 
होणार आहे. इश य्ू साइज ५९,१३,६०० 
इक्विटी शेअर्स असून फेस व ह्ॅल्यू प्रत्येकी 
१० रुपये आहे.

इक्विटी शेअर वाटप
क्यूआयबी अँकर भाग - १६,८०,००० 

इक्विटी शेअर्सपर्यंत
निव्वळ पात्र संस्थात्मक खरेदीदार 

(क्यूआयबी) - ११,२०,००० पेक्षा जास्त 
इक्विटी शेअर्स नाहीत

नॉन इन्स्टिट्यूशनल इन्व ह्ेस्टर्स 
(एनआयआय) - कमीत कमी 
८,४०,००० इक्विटी शेअर्स

किरकोळ वैयक्तिक गुंतवणूकदार 
(आरआयआय) - कमीत कमी 

नवी िदल्ली, िद. १० (वृत्तससं्था) : गेल्या अनके 
महिन्यांपासनू टेस्ला आणि स्पेस-एक्ससारख्या 
कंपन्यांच े प्रमुख इलॉन मस्क याचं्या भारत दौऱ्याची 
चर्चा सरुू होती. आता अखरे त्यांच्या भारत दौऱ्याचा 
महुरू्त ठरला आहे. इलॉन मस्क या(एप्रिल) महिन्यात 
भारत दौऱ्यावर यते असनू, ते पंतप्रधान नरेंद्र मोदी 
याचंीही भेट घणेार आहेत. या भारत दौऱ्यात ते 
भारतातील गुतंवणकूीबाबत मोठी घोषणा करू शकतात.

इलॉन मस्क २२ एप्रिलपासनू सरुू होणाऱ्या 
आठवड्यात भारतात दाखल होतील. या दौऱ्यात ते 
पतंप्रधान मोदींची भेट घणेार आहेत. या भेटीनंतर ते 

आपल्या भारतातातील गंुतवणकूीचा खलुासा करतील. 
रिपोर्टनसुार, ही भेट अत य्ंत गोपनीय असले. पंतप्रधान 
कार्यालय आणि टेस्लाकडून यावर काहीही बोलण्यास 
नकार दिला आहे. 

यापूर्वी अस ेवतृ्त आल ेहोते की, टेस्लाच ेअधिकारी 
या महिन्यात प्रोडक्शन प्लांटी जागा पाहण्यासाठी 
भारतात यऊे शकतात. टेस्लाच्या मनॅ्युफॅक्चरिंग 
प्लांटमध्ये २ अब्ज डॉलर्सची गंुतवणक होण्याची 
शक्यता आहे. टेस्लाची टीम त्यांच्या प्रस्तावित 
प्लांटसाठी योग्य जागा शोधण्यासाठी अनके राज्यांना 
भेट दऊे शकते. महाराष्ट्र आणि गुजरातन ेटेस्लाला तथेे 

कारखाना उभारण्यासाठी जमिनीसह आकर्षक ऑफर्सही 
दिल्या आहेत. याशिवाय तलंेगणा सरकारदखेील EV 

मनॅ्युफॅक्चरिंग प्लांट उभारण्यासाठी बोलणी करत आहे. 
भारत सरकारच्या नवीन ईव्ही धोरणाची घोषणा 

झाल्यापासनू टेस्ला भारतात यणे्याची चर्चा सरुू झाली. 
नवीन ईव्ही धोरणानसुार, सरकारन े दशेात गुतंवणकू 
करणाऱ्या कंपन्यांना सटू जाहीर केली आह.े नवीन EV 
धोरणात ५०० मिलियन डॉलर्सपके्षा जास्त गुतंवणकू 
करणाऱ्या कंपन्यांना ५ वर्षांसाठी १५ टक्के 
सीमाशलु्काचा लाभ मिळेल. याचा फायदा घणे्यासाठी 
त्यांना ३ वर्षांच्या आत त्यांचा प्लांट भारतात उभारावा 
लागणार आहे. सरकारच्या या प्रोत्साहनामळेु दशेात 
रोजगाराच्या नव्या सधंी निर्माण होणार आहते.

नवी िदल्ली, िद. १० (वतृ्तससं्था) 
:एकीकडे समस्या कमी होत असल्याचं 
दिसत असतानाच अनिल अंबानींना मोठा 
झटका बसला आहे. सर्वोच्च न्यायालयानं 
बुधवारी ८००० कोटी रुपयांचा आर्बिट्रल 
अवॉर्ड रद्द केला. आर्बिट्रल अवॉर्ड अनिल 
अंबानींच्या मालकीच्या रिलायन्स 
इन्फ्रास्ट्रक्चरची युनिट असलेल्या दिल्ली 
एअरपोर्ट मेट्रो एक्सप्रेस प्रायव्हेट 
लिमिटेडच्या बाजूनं होता. इकॉनॉमिक टाईम्सनं यासंदर्भातील वृत्त 
दिलंय. दरम्यान, आर्बिट्रल अवॉर्ड रद्द झाल्यानंतर अनिल 
अंबानींच्या रिलायन्स इन्फ्रा आणि रिलायन्स पॉवर या कंपन्यांचे 
शेअर्स जोरदार आपटले.

सर्वोच्च न्यायालयानं ८००० कोटी रुपयांचा आर्बिट्रल अवॉर्ड 
रद्द केल्यानंतर अनिल अंबानी यांच्या मालकीच्या कंपन्यांच्या 
शेअर्समध्ये मोठी घसरण झाली आहे. रिलायन्स इन्फ्रास्ट्रक्चरच्या 
शेअर्समध्ये मोठी घसरण झाली. रिलायन्स इन्फ्रा शेअर्स २०% 

घसरून २२ ७.४० रुपयांवर आले आहेत. 
मंगळवारी कंपनीचे शेअर्स २८४.२० 
रुपयांवर बंद झाले. त्याच वेळी, रिलायन्स 
पॉवरच्या शेअर्समध्ये ५ टक्के लोअर सर्किट 
लागलं. रिलायन्स पॉवरचा शेअर ५% 
घसरून २८.३४ रुपयांवर आला.

सर्वोच्च न्यायालयानं उच्च 
न्यायालयाच्या खंडपीठाचा आदेश कायम 
ठेवला आहे, ज्यामध्ये दिल्ली मेट्रो रेल 

कॉर्पोरेशन (DMRC) विरुद्ध आर्बिट्रल अवार्ड पेटंट  
बेकायदेशीर असल्याचं म्हटलं होतं. सरन्यायाधीश डीवाय चंद्रचूड 
यांच्या नेतृत्वाखालील खंडपीठानं म्हटलं की, 'डीएमआरसीनं 
जमा केलेली रक्कम परत केली जाईल. कोअर्सिव्ह अॅक्शनचा 
भाग म्हणून, याचिकाकर्त्यानं भरलेली कोणतीही रक्कम परत 
करावी लागेल. सर्वोच्च न्यायालयानं आपला निर्णय राखून ठेवला 
असून डीएमआरसीच्या क्युरेटिव्ह पिटीशनला परवानगी दिली 
आहे.

इलॉन मस्क यांचा भारत दौरा; पीएम मोदींची घेणार भेट, टेस्ला प्लांटबाबत करणार मोठी घोषणा...

अनिल अंबानींना सर्वोच्च न्यायालयाचा मोठा झटका 
रिलायन्स इन्फ्रा, पॉवर २०% पर्यंत आपटले

रामदेवबाबा सॉल्व्हेंट लिमिटेडचा आयपीओ 
१५ एप्रिल २०२४ रोजी खुला होणार

१९,६०,००० इक्विटी शेअर्स
मार्केट मेकर - ३,१३,६०० इक्विटी 

शेअर्सपर्यंत आयपीओमधून मिळणाऱ्या 
निव्वळ उत्पन्नाचा उपयोग नवीन  
उत्पादन सुविधा उभारणे, आमच्या काही 
थकित कर्जाची पूर्ण किंवा अंशतः 
परतफेड, कार्यशील भांडवलाच्या गरजा 
आणि सामान्य कॉर्पोरेट खर्चासाठी केला 
जाईल. 

अँकर भागासाठी बोली १२ एप्रिल 
२०२४ रोजी उघडेल तसेच हा इश्यू  
१५ एप्रिल २०२४ रोजी उघडेल आणि  
१८ एप्रिल २०२४ रोजी बंद होईल.  
चॉइस कॅपिटल अॅडव्हायझर्स प्रायव्हेट 
लिमिटेड हे या इश य्ूचे बुक रनिंग  
लीड मॅनेजर आहेत. इश य्ूचे रजिस्ट्रार 
बिगशेअर सर्व्हिसेस प्रायव्हेट लिमिटेड 
आहे.

अभिनते्रीन ेसांगितल ेकी, “ITME केंद्र 
दक्षिण मुबंईत एक अतिरिक्त चमक 
आणले. मुबंईच्या या गतिमान भागात 
कला, संस्कृती, नाट्य प्रदर्शन, 
कार्यशाळा, पसु्तकाचं ेलाचँ आणि इतर 
असखं्य सांस्कृतिक कार्यक्रमांसाठी ते 
अधिक आश्वासक वातावरण निर्माण 
करले.” कार्यक्रमादरम्यान “द पॉवर 
ऑफ कर्मयोगाच ेलखेक श्री गोपीनाथ 
चदं्र दास, डॉ. शफेाली बत्रा लखेिका 
व्हय डू आय फील सो सडॅ?, इट्स 
गोइगं टू बी ओकेच्या लखेिका सशु्री 
मकु्ता वानखडेे यानंी त्यांच्या पसु्तकांचे 
प्रदर्शन केल.े इंडिया इंटरनशॅनल 
टेक्सटाईल मशिनरी एक्झिबिशन 

सोसायटी (इंडिया ITME सोसायटी) 
ही एक ना-नफा सर्वोच्च उद्योग संस्था 
आह े ज्याची स्थापना १९८० मध्ये 
वस्त्रोद्योग अभियांत्रिकी उद्योगाला 
प्रदर्शन, कार्यक्रम, व्यापार प्रोत्साहन 
सवेा, शिक्षण शिष्यवतृ्ती, विद्यार्थी 
प्लेसमेंट, सल्लामसलत इत्यादीद्वारे 
समर्थन आणि सवेा दणे्यासाठी केली 
गलेी आह.े India ITME ज्ञानाची 
दवेाणघेवाण, तंत्रज्ञान हस्तांतरण सलुभ 
करून दशेांतर्गत तसचे आंतरराष्ट्रीय 
वस्त्रोद्योग मजबतू करण्यात समाज 
महत्त्वाची भमूिका बजावत े आणि थटे 
विदशेी गुतंवणकू आणि संयकु्त उपक्रम 
इत्यादींना प्रोत्साहन दते.े

इंडिया ITME सोसायटीच्या 
बहुसांस्कृतिक सुविधा केंद्राचे अनावरण


